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ALLAHARAD, THIS THE 3..7 th DAY OF
QUORUM : HON. MR, A.K. B i, \TNAGAR,

J
ORIGINAL APPLICATION NO.1193 OF 2005,

Smt. Urmila Ram, aged about 35 years,-ﬁi:$=%§;
Late Mahendra Nath Ram, Resident of, Jaﬁfﬁﬁi}gn
Post Pradhan Kee Baraji, Tehsil Mohamadab:aa}gff,
> District Ghazipur.
saontobbvanens e g Appl icant,
Counsel for applicant : Shri P. lipadhyay.
Versus
1. Union of India through its Secretary,
Ministry of Communication (Postal £
Telegraph Department), New Delhi.

2, Chief Post Master General, Madhva Pradesh

Circle, Bhopal. {

3. Superintendent of Post ©Office Bastar

Division, Jugdalpur, Chhattisgarh. 4

..... - emeRESpONdEnt s . !

‘— Counsel for Respondents : Sri S.C. Mishra. :
{

By this O.A., filed under Section 19
of the A.T. Act, 14985, the applicant hag,p:gggdw-h

B o for a direction to the Respondent No.2 HHgﬁr
appoint thﬁ&?ppl1uanr an the post of Gﬁ’fl

i --i: 'r'
under the dying-in-harness ruies. o,




2. The brief facts, giving
O.A., are that the hual‘yﬁﬁd
Mahendra Nath Ram, while wo,rk*i’ on the post o
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Postal Assistant in the _
establishment, expired on 18.7.1991 leaving

behind his widow Smt., Urmila Ram (Applicant),

o R

Km. Rinku and Km. Manisha, daughters and one

son namely, Manoj Kumar. She submitted '-?iiﬁ;
application before the Superintendent of Post

Offices, Jugdalpur for grant of family pension
and for compassionate appointment. By letter
dated 30.7.1992 (Annexure No.?), the Chief Post
Master General, Machya Pradesh, Bhopal directed

the applicant to submit the application 1i1n a

prescribed proforma along with death

certificate and proof of educational H
qualification, She 138 stated to have submitted i
the same on 13.8.,1992 (Annexure-3). E

Si As two ladies, applicant and Smt.
Phulmati Nath, were claiming for the retrial
benefits as well as family pension, therefore,
the respondents asked them to produce the
succession certificate from the competent
Court. Accordingly, the applicant filed a suit
No.03/03 in the Court of Civil Judge (Senior
Division), Bastyar, Jugdaipur and the said
Court, by i1ta order dated 15.5.2004, held Smt.
Urmila Devi (Applicant) as the legally weded

wife of fLate Mahendra Nath Ram. The certified

copy 18 stated to have been filed before the

respondents but no action sa far has been
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taken. Hence, this O,A, i 2 -




Jp— = .
R R
== al
| s
iy

S
.

L
L I

o i

4, The teﬂpﬂﬁﬂé?if“ggb?*
which was followed by a ~"l"é
the same facts as given in the h‘
Counsel for the applicant submit "?"-f-:?'?:_,_'-?_z"ff
name of the applicant as well as h son  anc
daughters are recorded 1in the service ‘
of the deceased Late Mahendra Nath Ram. S
further contended that in the sulit filed.beﬁéfﬁﬁ
the Civil Judge, the applicant was held the
legally wedded wife while the claim of Smt.

Phulmati, was rejected. The aforesaid judgment®
is filed as Annexure-9 to the O0.A. The
grievance of the applicant 18 thaft on the basis

of the Judgment of Civil Judge dated 15,5.,2004,

the family pension and death gratuity etc. have
been settled by the department on 22.2.2005 and
1.3.2005 but the c¢case for compaésionate
appointment of the applicant has =till not been
decided by the respondents although she has
sent her application dated 9.6.1992 and the
representation dated 15.6.1997, which are still
pending for decision wifh fthe respondents.
Learned Counsel for the applicant finally
submitted that the applicant shall feel
satisfied if the representation of the
applicant’ dated 15.6.1997 is decided in the
light of the judgment passed by the Civil Judge
on 15.5.2004.

B Learned counsel tor the respondents,

on the other hand, submitted that facts of this
pifi

case have almost bheen admitted in paragpQQQQ‘

and 11 of the counter, It ia alao aff




the respondents 1n paragraph 4 of
submissions, filed by the cﬁmﬁ?#%

final correspondence was made by the "'* partment
on B.8.1997 wirh the applicant for sub I;r
of legal =sucres=i1on certrificate. The:lﬁﬁ%péﬁgg

lines of paragraph 11 of the counter are

e

Lt

reproduced below: -
“The procesdi ng in respeact of
compassionate appointment was thus stopped
to see the decision of fhe Court for i1ssue
of succession certificate. Now  the
picture 1s very clear. The Hon’'ble Court
may kindly direct Smt. Urmila Ram fto file
her application for the purposes afresh 1n
5 coples for consideration by the

department.

6. I have heard counsel for both the
parties and perused rhe record availlable before
me. The case of the applicant for consideration
of compassionate appointment 1s almost admitted
by the respondents in paragraphs 6 and 11 of
the counter. After giving my anxious

consideration to the submissions made by the

counsel I am of the view that the interest of

3ust1ce shall betrer be SBNEJ ‘i;f “he aﬂ"&i@m
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disposed of b}r gsjf’ii-”'
applicant to fiie

v#ﬂ““#ﬁ“" ent
as they de$1red ", r -f'iF rr 1: T ..h'

with a further dlrectln;fﬁﬂﬁgﬁg
respnndents/compﬂtpnr authar;t

decide the Same

the respondents,

11 of the AL

Y to consider and

..-u.r

i l'I
by a reasoned. And  speaking
orcder within

4 period of three month
. date of receipt of suec

o
= from thﬁ%
h representation.

There will be no order as to costs.,
-
Asthana/




